
 
FIR No. 354/2020. 

PS Bh. Dairy.  

State VS Zulfan @ Sanjay Mulla. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   IO SI Paramjeet from AATS, OND in person. 

   Md. Asheer Ur Rehman, registered owner of vehicle in person. 

 

   Registered owner of vehicle no. UP 16L 6913 submits that he had sold the vehicle to 

the accused Zulfan @ Sanjay Mulla in April’ 2021 but the accused has still not got it transferred in 

his name citing lockdown situation.  He further submits that the vehicle as well as its original RC is 

in the possession of Zulfan @ Sanjay Mulla and that he is not claiming any right/ title or interest over 

the same.  His separate statement to this effect is recorded. 

   Put up for further orders on 17.07.2021. 

   

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
FIR No. 02/2021. 

PS Bh. Dairy.  

u/s 302 IPC. 

State VS Mukesh Kumar. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  File is taken up today as the same could not be sent to Ld. Court concerned for 

29.04.2021. 

 

Present: Ld. APP for State. 

 

   Ahlmad to remain careful in future.   

   Let the previous order be now complied with for 15.07.2021. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 51/2021. 

FIR No. 026465/2020. 

PS Bh. Dairy. 

u/s 379/411/34 IPC. 

State VS Amit @ Ajay @ Chikna S/o Jamaheer Lal. 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 03.07.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Amit @ Ajay @ Chikna S/o Jamaheer Lal upon furnishing of personal bond in the sum of 

Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

  . 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 52/2021. 

FIR No.026465/2020.  

PS Bh. Dairy. 

u/s 379/411/34 IPC. 

State VS Vijay Kumar S/o Sahdev Yadav. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 03.07.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Vijay Kumar S/o Sahdev Yadav upon furnishing of personal bond in the sum of Rs.15,000/- with 

one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

  .   . 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 47/2021. 

FIR No. 055/2019. 

PS Bh. Dairy. 

u/s 279/337 IPC. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of DL on superdari moved on behalf of 

applicant Manoj Kumar. 

 

Present: Ld. APP for State. 

   Ld. Counsel for applicant. 

 

   IO has filed a fresh reply wherein he states that chargesheet was not filed, as reported 

earlier.  He is directed to remain careful in future. 

   In the facts and circumstances of the case, DL of the applicant be released to the 

applicant on superdari after proper verification to the satisfaction of the IO/SHO concerned. However, 

IO/SHO concerned is further directed to make proper punchnama of the same and take photographs, 

negatives before releasing of the same. The photographs should be attested and counter signed by the 

applicant at the time of handing over of DL  to the applicant. Application is disposed off accordingly. 

   Copy of the order be given dasti, as prayed for.  

    

   . 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
FIR No. 012044/2021. 

PS Bh. Dairy.  

State VS DL 11SF 4632. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

  This is an application seeking release of vehicle on superdari. 

 

Present: Ld. APP for State. 

   Ld. Counsel for applicant. 

 

   At this stage, ld. Counsel for applicant seeks to withdraw the present application. 

  In view of the submissions so-made, same stands dismissed. 

   Copy of the order be also uploaded on District Courts website. 

 

  . 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 50/2021. 

E FIR No. 013540/2021. 

PS Narela. 

u/s 379/411 IPC. 

State VS Aasif.  

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

Sh. Hari Om, ld. LAC for applicant/ accused. 

 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 29.06.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by 

keeping the accused in custody any more. Keeping in view the above, bail is granted to the accused 

Aasif upon furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount 

subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

  . 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 24/2021. 

FIR No. 231/2021. 

PS Bh. Dairy. 

u/s 356/379/411/34 IPC. 

State VS Neeraj S/o Darshan. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Sh. Ravinder Gaur, Ld. LAC for applicant. 

 

   More time is sought. 

   Matter has already been adjourned twice because of laxity on the part of police 

officials. Liberty of an individual is in question.  

   One last opportunity is granted to comply with the o Khalil S/o Rafiq rder.  

   SHO is directed to supervise the same.  

   Report be positively filed on 10.07.2021 before Ld. Duty MM concerned. 

   Dasti to all quarters concerned.  

   . 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



 
Crml. No. 32/2021. 

FIR No. 449/2020. 

PS Bh. Dairy. 

u/s 392/411/34 IPC. 

State VS Khalil S/o Rafiq. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  
  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present: Ld. APP for State. 

Sh. Ravinder Gaur, Ld. LAC for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 09.08.2020. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Accused has spent substantial time in JC and chargesheet in the matter has already 

been filed.  Moreover, co-accused are already on bail. Keeping in view the above, bail is granted to 

the accused Khalil S/o Rafiq upon furnishing of personal bond in the sum of Rs.15,000/- with one 

surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

  . 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 

 



FIR No. 520/2016. 
U/s Narela. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 

  

 

Present: Ld. APP for State. 

   Sh. Sanjay Kumar, ld. Counsel for accused. 

 

   Submissions heard. 

   Application be put up with file on 09.07.2021. 

. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 



 
Crml. No.  46/2021. 

FIR No. 62/2021. 

PS Narela. 

U/s 392/394/411/34 IPC. 

State VS Farukh S/o Md. Ayub. 

 

08.07.2021 

  Pursuant to the directions contained in Office Order no. 372/RG/DHHC dated 

28.06.2021 of the Hon’ble  High Court of Delhi and Order No. 20710-20753/F2N(1)/Admn/ 

North/RC/2021 dated 29.06.2021, only urgent matters and matters listed for final arguments 

are taken up for hearing. 
  This is an application for grant of interim bail for a period of 90 days in pursuance to the 

criteria laid down in the HPC minutes dated 11.05.2021 of the Hon'ble Delhi High Court.     
 

Present: Ld. APP for State. 

   Sh Arvind Vats, ld counsel for applicant/ accused  

  

   Ld counsel for applicant fairly concedes that the present application is not covered 

under the afore-mentioned HPC criteria and requests that the same may be considered in humanitarian 

grounds.  

   Interim bail is pressed on the ground of advanced stage of pregnancy of the wife of the 

accused and that there is no one to look after her.  

   Report of IO perused. Medical Documents filed by the accused have been verified.  

   For the reasons stated in the application and only on humanitarian grounds, applicant/ 

accused Farukh S/o Md. Ayub is hereby admitted to interim bail for a period of 45 days from 

the date of his release on furnishing of personal bond in sum of Rs.15,000/- with one surety of like 

amount to the satisfaction of Jail Suptt.concerned on the following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the event 

of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court about 

the same; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 45 

days from the date of release. 

  Application stands disposed off. 

   Copy of the order be sent to Jail Superintendent. 

  Copy of the order be uploaded on the Delhi District Courts website. 

  Copy of the order be also sent to ld. Counsel for accused via any of the electronic 

modes. 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                08.07.2021 

 


